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ina1 Apolicetion No.140 of 1992 

if occs'n: 24.5.1993 

rsus 

.Lhowdhury 
..Dhalasamant 
bi S.Choidhury, 

dvocates 

.wLt. Mishra 
Standing Counsel 

(C( ntri 1 	varn:ent) 
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1 • 	't 	t 	 lai newspapers 
ray be allowed to see the judgment 7 Yes 

2 	
.3 be referred to reporters or not ? 

3. Whether Their Lordshios wish to See the 
? Ys 



TLJGENT 

17' 

eliction under ection 19 

s ACt,1985, appoThtmet of 

e petitioner has  been terminated under Rule-6 which is 

be quashed. 

: 	petitioner was appointed as Lxtra Departmental 

:il Carrier cum- Packer in Frajatrantra Sub Post Office 

is at a very short distance from Chandini chowk Head 

:fice. The petitioner was admittedly a000jnted a 
"I 

.D.Majl Packer 	the said post office and his services 

been terrnin ted under Rule-6. 

3. 	In their counter it is stated that the petitioner 

eg to the area where therajatantra ub Post 

li.:. ted, But, we find from Rule-4 (2 of the Chaptej 

ealing with the method of recruitment which provides as 

_..D.Ijl Ccrri3rs,runn3rs and Mail Peons should 
reside in the station of the main post office 
or stay wherefrom mails originate/terminate 
i.e. they should be oerrnanent resident of the 
delivery jurisdiction of the post office. 

Thandini C.howk Post Office is the Head Post Office and 

ithin a f'rlong distance therefrom the 2rajatantra Sub Post 

Lffice is located. •dmittedly the petitioner is resident of 

:uttack town within the idanasi area. Therefore, the case 

much comes within the Sub Rule-2 

has already been taken by us in 

Lriginal Application No.330 of 1991 disposed of on 22.1.1993 

1: 	 :.ssedbyONo.4 

the petitioner 

, be reinstated to service within 15 days from the date of 
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f a coy of this judgment. The petitioner shall 

to any backwages. 

der is passed after hearing 

2 :lesarnant,learned counsel for the oetitioner and 

2ounsel. 

. 	nnds ellowed leaving the Derties 

bear their own 

trJ Adminictrat ive Tribunal 
CuttCck I3ench..Cuttack 


